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'ACT No. X or 1838,

Passep BY THE GOVERNOR GENERAL o¥ Inpia 1y CouNociL.

(Received the assent of the Governor General on the 20tk Septem-

ber, 1688.)

An Act to amend the Code of Civil Procedure

and . the Premden(,y Small Cause Courts -

Act, 1882.

WHEREAS it is expedient to amend the Code of
Civil Procedure and the Presidency Small Cause
Courts Act, 1882; It is hereby enacted as follows:—

1. For the second schedule to the Code of Civil
Procedure there shall be substituted the schedule in
the first schedule to this Act.

2. (1) To section 23 of the Presidency Small
Cause Courts Act, 1882, the following shall be added
namely :—¢ Subject to such control, the Court may
modify-or cancel any notification unde1 this section
as occasion may appear to it to require.”

(@) For the second schedule to the same Act there
shall be substituted the schedule in the second sched«
ule to this Act.

(8) Any declaration which has been notified under
the proviso to section 23 of the Presidency Small

X1V of 1882.
XV of 1882.

X1V of 1882.

s XV Of 1882.

Cause Courts Act, 1882, before the day on which this

Act is passed, and which was in force immediately
before that day, shall, subject to the powers of the
Court under that sectlon be construed, so far as may

‘be, as referring to the schedule which has been sub-

stituted by the last foregoing sub-section for the second
schedule to that Act.

3. To
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XIVof 1882. 8. To section 589 of the Code of Civil Procedure Addjtion to
‘the followin g shall be added, namely :— section 539

Act X1V of
“Provided that an appeal from an-order specified 1882 -

in section 588, clause (17), shall lie—

(@) to the District Court where the order was
passed by a Oourt sub01 dma,te to that Oourt
and ,.

(&) to the High Oourt in any other case.’ SRS
4. Act VIIT of 1880 (an Act to correct a clerical Repel.
XV of 1877. error in the Indian Limitation Act, 1877) and section |
1IXof 1887. 26 of the Provincial Small Cause Comts Act, 1887,
are hereby repealed

<

_.THE FIRST SCHEDULE TO THIS ACT.
THE Seconp ScrEDULE To THE Cope or Crvit PROCEDURE,:
(See section 8.)

i CHAPTEBS AND SECTIONS OF THIS CODE EXTENDING TO PROVINGIAL
CourTs OF SMALL CAUSES.

PRELIMINARY ¢ Sectlons 1, 2, 8 and 5.

CHAPTER L —Of the Jurisdiction of the Courts and Res Judi-
. cata, oxcept section 11 and the last
paragraph of section 14,

CHAPTER 11. —-OE the Place of Suing, except section 20, para-
graph 4, and sections 22 to 24 (both

v inclusive),

CrartER III —Of Parties and their Appearances, Applications
and Acts,

CHAPTDR. IVv. —Of the Frame of the Suit, except beetmn 4,2 and
" section 44, mle a -

CHAI’TER V.—Of the Institution of Suits. _
"Crarrer VI—OF the Tssue and Service of Summons, except
section 77,

CHAPTER Vil -OF the Appearance of the Parties and Conse-
quence of Non-appearance.

Cuarrer VIII.—Of Written Statements and Set-off.

Craprer I1X,—Of the Examination of the Parties by the Court,
exeept seclion 119,

o o Cuaprsn X.—Of
¥

(9]
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- CHAPTER X.—‘Of Dlscovery’ and the Admission, &fe.,‘ of Docu-~
“ments.

'‘Cisving: X1T.=+Section 155, first paragraph, Judgment where
- either party fails to produce his evi-

, dence.

,@HAP'PER X[II —0t AdJoumments

Craprer XIV.—Of the Summoning and Attendance of Wit-
nesses,

“CHAPTER XV —Of the Hearmg of the Suit and L‘xamma,tlon of

Wltnesses, except sections 182 to 188
L - (both mcluswe)

CHAPTEB. XVI. —-OF Afﬁdawts. o

Cuarren XVIL—Of Judgment and Decree, exéeﬁt secﬁoné, 20?414,
207, 211,212, 213, 214 and 215.

Cuarrer X VIIL.—Of Costs, sections 220,221 and 222,

Cuaprer XIX.=-Of the. Execution of Decrees, sections 223 to
236 (both. inclusive), 239 to 258 (both
“inblusive), 259 (except so far as re-
lates to the recovery of wives), .266
* (exeept so far as relates to immove-
able property), 267 to 272 (both in-
‘elusive), 273 (so far as relates to
decrees for moveable: propertyy, 75
- 0283 (both inclusive), 284 (so far as
"~ relates to moveable ploperby), 285,
236, 287 288, 289 290 (so far as
_relates” to “Inovéable property), 291,
T 292, 298 (so far as relates to re- -sales
under 297), 294 to 308 (both inclu-
" sive); 328 to 8383 (both ineclusive; so
far-as ‘relates to moveable property),

. 836 to 343, (both inclusive).

Caarrer XX, ——Sectlon 3605 Power to invest certain Courts Wlth
Insolvencyqunsdmtxon

CHAP’I‘ER XX1.=0Of the Dea,th Marriage and Insolvency of Par-
‘ties.

Cuarrer XX11.—Of the Wlthdlawal and Adjustment of Suits.
Craprer XX111.—Of Payment into Court.

CrarreEr XXI1V.—Of requiring Security for Costs. -

Crserer XX V.—Of Commissions, except section 8986,
Cuaprer XX VI1.—Suits by Panpers.

Cuarrer XXVIL—Suits
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CHAPTER XXV-II-.:a—.Suits by -and against -Government or -Gova:
;ernment Servants.

Caarrpr XX VIII. —-Smts by :Aliens and by and against
_ Foreign and Native Rulers,

‘Cuaprer. XXIX.—Snits by and against Corporations and Com-
pames

CHAPTER XXX. —Suits by and against Tlustees, Exeeutms and
. Admmlstntors

CHAPTER. XXXI —-Sults by and agwmst Minors and Persons of
cunsound Mind.

CHAPTER XXXII ——Smts by.and against ] Mlhtary Men.
Craprer X XXI]L.—Interpleader.
Cuarrer XXXTV.~OFf Arrest.and. Attachment bef'one Judg-

~ ment, excépt. as regards, Immoveable
Plopel ty.

CHAPTER XXXVI.—'Appomtment of Receivers.

CearteR XX XVII.—Reference to Arbitration, ;
CHAPTER XXXVIIL-~Of Proceedings on Agresment of Parties,
Cuarrer’ XLV, =< Reference to and Revision by High Court.

Cuarrer XLVIL --Of Review of Judgment, sections 623, 626
’ and 630.

Cuarrep, X LIX.—Miscellaneous.

THE SECOND SCHEDULE TO THIS ACT.

Tae SEcoND SCHEDULE: TO THE PRESIDENCY SMALL CAUsE
v Cougws, Acr, 1832,

“.:(See section 23.)
PorTiors oF CiviL ProcEDURE CODE EXTENDING To COURT.

PRrELIMINARY ; Section €, Interpretation-clause.

:CraPTER . 1.--Of the Jurisdiction of the Courts and Res Judzcata,
- except seetion 11,

Cuarrer IT.-—Of the Place of Suing, except sections 15 to 19
(both. inclusive), section 20, para-
graph 4, sections 22, 23 and 24, and
- section 20, paragraphs 2 and 3.

CuapTER IIIOf »Paltles and their Appearances, Applications
and Acts, except section 87, clause
(), and the last paragraph.
Crarrer IV.-0Of
2
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Cuapter IV.—Of the Frame of the Suit, except section 42 and
section 44, rule «.

‘CuarTEr V.—Of the Institution of Suifs, except section 53,
clause (8), sub-clause (iv), section 55,

section 57, clause (b), and sections 58
and 62,

Crarrer VI, —Of the Issue and Service of Summons, except, in
section 64, the words “ and tbe copies
or concise statements required by sec-

tion 58 have been filed,” and sections
65 and 66, .

Craprer VIL—Of the Appearance of the Parties and Conse-
quence of Non-appearance,

Cuaerer VIIL.—Of Written Statements and Set-off, except
sections 110, 112 and 113.

SuAPTER IX.—Of the Examination of the Parties by the Courbt,
except section 119,

Cuarrer X, —-Sendmd for Records and Production, &c., of DO.

. cuments, sections 187 (except para-
graph ‘2), 138, 140 (except the pro-
viso and the last six words), 141,
141A, 142, 1424, -sub-section (1),
143 a,nd 145

CuarrEr XI,==Settlement of Issues, sections 150 and 151,

Cuapter XII.—Disposal of the Suit at the first Hearing, ex-
cept sections 154 and 155,

Cuaerer XIII,—Of Adjournments.

Crarror XIV.—Of the Summoning and Attendance of Wit-
nesses; except sections 168, 169, 170
and 175.
CHAPTER XV.—Of the Hearing of the Suit and Examination
, of Witnesses, except sections 182 .to
191 (both inclusive) and the second
paragraph of sectlon 193.

Cruaprer X VI.—Of Affidavits.
CHAPTER X VIT,.—Of Jjudgment and Decree, except sections

2()0 201, 202, 204, 207 and 211 to
215 (both mcluswe)

'CHAPTER. XVIIIL.— Of Costs.
' ' ' Crarrer XIX.—Of
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Cuarrer X1X,—~Of the

Execution of Decrees, sections 229,
229A and 229B, section 230, first
twa clauses, sections 231 to 236 (both
inclusive), 243 to 259 (both inclu-
sive), 266 (so far as relates to the

 attachment of moveable property or

Crarter XXI,~—Of the

deerees. therefor), 267 to 272 (both
inclusive), 278 (so far as relates to
decrees for moveable property), 275
to 803 (both inclusive), 328 to 3883
{both inclusive), 336 (except the last
three clauses), aud 837 to 843 (both
inclusive).

Death, Marriage and Insolvency of
Parties.

Crarrer XXII.—Of the Withdrawal and Adjustment of Suits.

-CHarrer XXIIL—Of Payment into Court.

Crarrer XXIV,—Of requiring Security for Costs.
Crarrer XXV.—Of Commissions, except section 896.
Cuarrer XXVII.—Suits by or against Government or Public

Officers.

Crarrer XX VIIL—-Suits by Aliens and by and against For-

Cuarrer XXIX.—Suits

eign and Native Rulers, except sec-
tion 433, sub-sections (1), (2), (4) and

(%)
by and against Corporations and Com-
panies.

Cuxprer XXX.—S8uits by and against Trustees, Executors and

Administrators.

Cuaprer XXXI.—Suits by and against Minors and Persons of

Unsound Mind,

Crarrsr XXX11,—Suits by and against Military Men.
Caarrer XXXI1I.-—Interpleader. :
CrarrER XXXIV.—Of Arrest and Attachment before Judg-

ment, except as regards the attach-
ment of immoveatle property.

Cuaprer XXXV, —Interloeatory Orders, sections 498, 499, 500

and 502,

Cuarrer XXXVI.—Appointment of Receivers, section 503.
CHarrer XXX VII,—Reference to Arbitration, except the pro-

visions of section b22 as to appeals.
Cuarter XXXVIIL.—Of
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Cuivrer XXX VIIL—Of Proceedings on-Agreementof Parties;
except somuch of section 527, clause
(&), -as -relates to immoveable pro-
perty.

Cuarrer XLVI.—Of Reference to and Revision by High Court.

Cuarrer XLIX,~Miscellaneous. -




